183 Whitten Answers

India's Commercial Representatives
abroad, and the Export Promation Council
and Commodity Boards, so as to make
them play a more dynamic and pramo-
tional role in the export field, particularly
in the small scale and cottage industries/
sectors, ivi) to ote the export of
item in value form rather than
in primary form and to bring about daver-
sification in export products as well as
exports markets, (vii) to provide necessary
cash compensatory support to selected
export items on a systematc and stable
bavis, and (viii) to make persistent the
effarts for securing better trading environ-
ment for India and other developing
countries at multinational for such as
UNCTAD and GATT and through bila-
teral negotiations, -

“Due to recent developments in  the
}imém’tioml and rgationa econli);ny, the
hifficulties in regard to sti ist.
There will also be sot:e‘pot:ume ti';lemthe
measure adopted to boost exports heing to
overate fully. Meanwhile, however, there
are some encouraging signs. The latest
provisional figures regarding exports
during April and May 1979 is Rs. g40' 70
crores against ‘corresponding provisional
figure of Rs. 724-86 crores and revised
ﬁgn;z-!.nf Rs. 859 94 crores for April-May
1978.

Untcad Meet in Philippines

n24. PROF. P. G. MAVALANKAR :
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state :

(a) whether he attended the receat
UNCTAD meet in the Philippines ;

(b) if 8o, fulldetails regarding his stand
and Government's policy on the major
issues at the said  Conferemce ;

(c) details regarding other Indian Offi-
d:‘l,' ete. who atteaded the said meeting ;
&

(d) whether India suggested one or
or more proposals at the said Conference
and whether they were discused andfor
accepted by the World body?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL

SUPPLIES AND COOPERATION
mm BAIG) : (a) and (b}, The
Minister led the Indian Dele-

tiem to UNCTAD meeting in Manila.
At the UNCTAD forum, negntiations

take place acsentially om the basis of group
s or tions. devel

meeting | Aruduwhiehmdng ly adop-
ol thuA:nhs Pregrassme for ol,;acﬁve
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Self-Reliance and  Framework for

Negotiations. Indiasctively participated

atthismeeting. Ingia’sstand on the major

imues was largely reﬂeccedi in thedevc{’ols‘»-

ing countries propowal tions at [~
'‘AD—V which are :{ﬁg‘mﬁud below: —

Structural changes & Managenunt of the
World Emlm;u‘ ¢ 4

Developing countries proposed the crea.
tion of a global consultation mechanism
wthin UNCTAD where inter-related issu-
es  of trade, development, money and
finance couldbe discussed, so that recommens
dations to governments and international
agencies could be made outlining a
package of concerted measures that would
facilitate the growth of developing count-
ries as well as the achievement of the New
International Economic Order and which
could give developing countries greater
participationin the decision making pro-
cesses related tothe international economy.
No agreement could be reached on this
issue at UNCTAD==V and 1t was remitted
to Trade and Devclopment Board for
further consideration,

Protectionism

On the impo: tantquestion of Protection-
#m which affects the exports of the deve-
Ioping countries the group of 77 (develop-
ing countries) desired the adoption of Jong-
term policies and measures including the
setting up of a mechanism within
UNCTAD for monitoring and peridiocal
review of adjustment processes with a view
to reach an agreement on a frame work for
megotiations to facilitate adjustments and
short-term  policies and measures to deal
with the problem of protectionism. The
conference could adopt an appropriate
resolution on this subject.

Manyfactures and Semi-Manufactures

With a view to expand and diversify
their export trade in manufactures and
semi-manufactures, the developing coun-
tries made proposal« for restructuring of
world industrial production and trade in

with their comparative ad-
vantage, for improving their capahility to
supply exports ofmanufactures and semi-
manufacturers, increasing theic participa-
tionin marketing and distribution and sccess
t:i markets of%:\leloped countries. -

90 proposed thata ments regulating
trade in textiles should not be prolomged
and special treatment shoyld bhe given by
developed countries to handifcrafe products
of developing countries including hand-
loom through duty- and
mﬁ-fmemry. The developing coun-

orrm.kh:ueubetb:‘um w the
initial 10 years perisd, giving it & legal
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character to increase the certainty and per-
maneace of its application, i for
product numqa‘aﬁl o’ conmmimsion
prior

m ome of withdrawal of 3
Developed countries did not agree to the
above propomls and the matter hag been
remitted to the Trade and Development
Board of UNCTAD.

Monetary and Financial Issuss

On the question of Official Development

Asistance (ODA) the developing countr-

e countries

d undertake binding commitments

for an annual growth, rate of ODA dis-
¢t for the next three years, The

developed countries did not aceept this

commitment and a resolution was adopred
in which developed countries agreed onl
to consider adopting new and adiitional

measuras to increase QDA.

In the areca of International monetary
reform, it was proposed that an ad-hog inter-
governmental group of experts be establish
ed within UNCTAD to examine funda-
mental iuuu;din the "li'hdd ofinltematioml
monetary icy. e resolution was
adopted by vote in the absence ofagree-
ment between developing and developed
countries on this issues.

Commrditiss

In the area of commities the dsvelop-
ing countries sought support for the second
window of the comnon fund, and various
aspects of the implementation of the Inte-
grated Programms= of commoadities includ-
ing greater share for the developing coun-
trics in the processing, marketing and dis-
tribution of their commodity trade and the
question of complemen facilities for
commodity-related alls in export
earnings. During the Conference, some
countries indicated their contribution to
the second window of the Common Fund,
India announced her intention to contri-
bute £5 million exicusively for the second
window of the common fund.

Tuchnology

On ransfer of Technology. the conferen.
ce could not resolve the issue concerning
the nature of the Code of Conduct for
tramufer of technaology. A resolution was
md for the convening of a resumed

of the UN Conference on this sub.
joct, The conference however, reacheda
consensis on scveral steps for strengthen.
ing the technological capacity of develop-
ing countries,

Shipping
of 79 was of the view that the
MW&: Liner Cenferences

ASADHA 22, 1801 (SAKA)

‘should come into force. The devel
forward

f by countries on this
subject calling for equitable participation
oping countries in warld shpiping
tonnage was put to vote and passed at the
conference,

Least Developed and Land-locked Densloping
Countries o

A new programme of action for the least
devel countrica and & comprehensive
progamme of action related the particular
needsand problems ofland-locked develop-
ing countries wasadopted by the, Confere
ence.

Institutional [Issues

The developing countries desired that
UNCTAD-V should be the principal instru.
ment for negotiations on internationnl
trade and related pro of economic
development, The resolution adopted st
UNCTAD-V reaffiems the prominent role
of UNCTAD in the series of international
economic negotiations, contains a series of
policy recommendations for improving
the functioning of UNCTAD and establi-
shee an gd-he¢ intergovernmental com-
mittee for rationalisation of UNCTAD's
machinery.

Egonomiz  Cooperation ameng  Depeloping
ECDC)

Countries (.

The resolution proposed by the develo,
ing countries and adopted at UNCTAD-.
refers to i peration g
developing countries as an essentinl instru.
ment to promote structural ch for
balance ic.a :!quiuble m glo:::
econom opments a urged |
the developing countries and international
organisations provide support and assis-
tance to ECNC.  The resolution calls for
lubn‘l;l:':o;’l of uction-orimtfcd t}m) lu.nd
provides for meetings of the developing
countries being serviced by UNCTAD in
order to um preparatory work for
establishment of & globa! system of trade
preferences among developa':ing countries,
cooperation state trading organisa~

li t of multi-national

EGDC which isto be convened early
next year,

i
(6) The other Indian officials who attens
themeetingin Manila included Come
merce Secretary, Ambasador of India in

mx;wum
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Transport , 1Ministry  of External
Affairs, Ministry of Science and Techno-
logy, Permane-nent Missions of India in
Geneva and New York.

(d) The Commerce Minister made a speci-
fic proposal for a fresh round of tariff nego-
tiations among ceveloping countries on the
basis of upto 50 per cent tariff concessions
and this set the tone for greater coopera-
tion among - developing countries. To
give further thrust to definitive actionin
the area of economic cooperation among
developing countries, Commerce Minister
had detailed discussions with President
M arcosof the Philippines, the host country,
and leaders of other developing coun-
tries at Manila. This initiative taken by
Philippines, India and other countries was
w:ll.received and largely in pursuance of
these talks, the developing countriesdecided
at Manila to set up a Committee of 18 to
work out the modalities of multilateral
economic cooperation among themselves
and to monitor the implementation of the
programme. India has been. nominated
as a msmber of this Committee. New
awareness amongst the developing countr-
ies for mutual economic cooperation and
self-reliance and the constitution ofthe com-
mittee for their implementation could be
considered as a major achievement of UN-
CTAD-V.

The Indian dzlegation also participated
actively in the negotiations on the various
items of the UNCTAD-V agenda and
made substantial contribution to the ne-
gotiations.

Grounding of Air Buses by I.A.C.

925. PROF. P. G. MAVALANKAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whetheritisa fact that I.A.C. recent-
ly ordered grounding of one or more Air
Buses far thorough and careful check;

(b) if so, facts thereof and reasons there-
for ; and

(¢) whether any major defects or, defici-
encies were detected in the said aircrafts
and if so, what were they and how were they
rectified?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) to(c). Al-
though no.inspection whatseever = was ree
quired jon the Airbus aircraft  as per the
Manufacturers, Indian Airlines, on their
own, -as a measure - of abundant. cau-
tion, called for certain. checks, to be done
on the Airbus - aircraft in their fleetin con-
sultation with M/s. Airbus Industries and
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the D.G.C.A. (Indian Airworthiness Au-
thorities). The Airbus aircraft were not
grounded specifically for this inspection but
the checks were to be done in a phased
manner during major inspections,

Foreign Travel Tax

926. PROF. P. G. MAVALANKAR :
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state ;

(a) whether it is a fact that new regula-
tions regarding foreign travel ticket taxes
have recently come into operation ;

(b) if so, full facts thereof ;

(c) reasons for making the changes in
this regard; and

(d) the estimated revenue accruing from
the new rates of taxes, for the period
eading March 31, 1979?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : (a) Yes, Sir.
The new Scheme of foreign travel tax as
incorporated in Chapter V of Finance Act,
1979 (21 of 1979) has come into force with
effect from 15 June, 1979.

- (b) Underthe new scheme, every passen-
ger'embarking on an international journey
from India by air or by ship willhave to pay
a tax of Rs. 50 if the journey is to a neigh-
bouring country, i.e., Afghanistan, Bang-
ladesh, Bhutan, Burma, Nepal, Pakistan,
Sri Lanka and the Maldives, and of Rs.100
if the journey is to other countries. The
tax will be collected by carriers and deposit-
ed with the Government. = Passengers
travelling by sea  from Rameswaram in
India to Talaimanar in Sir Lanka have
however, been exempted from the tax.
Diplomats and transit passengers are also
exempt.

(c) The new..scheme of Foreign Travel
Tax is dessigned to eliminate evasion or
avoidance of tax -and is also very much
simpler to administer.

(d) The new scheme has come, into force
with effect from 15 June, 1979 and was not
applicable during the period ending gist
March, 1979. However, the estimated
revenue realisation for a whole year under
the new scheme would be about Rs. 16
crores.





